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FIFTEENTH KERALA LEGISLATIVE ASSEMP;LY
Thirteenth Session

BULLETIN—PARTI
(Brief Record of Proceedings)
Wednesday, February 12, 2025

No. 167
The Assembly met at 9.00 a.m. with Mr. Speaker in the Chair.
Questions:

Four Questions in the list of Questions posted for the day were answered
orally.

Correction of answer to Unstarred Questions:

The corrected answer to unstarred question No 1592 dated 9-6-2024 of
Eleventh session of Fifteenth Kerala Legislative Assembly was laid on the Table by
Shri K. Rajan, Minister for Revenue and Housing.

Adjournment Motion (Rule 50) :

Shri N. Samsudheen and five other Members had given a notice for moving
an adjournment motion stating that the police is reportedly struggling to curb
crimes in the state, including the murder of two persons in Nenmara by an accused
who breached bail conditions. On the ground of the explanation from the Chief
Minister, the Speaker denied leave to present the motion for adjournment.

(As a mark of protest against the attitude of the Government in the matter, the
Members belonging to opposition staged a walkout.)

Calling Attention :

1. Shri K. U. Jenish Kumar called the attention of the Minister for Ports,
Co-operation and Devaswomns to the necessity to co-ordinate the activities
related to the development of Sabarimala and to expedite the works as per
the Sabarimala Master Plan. The Minister for Ports, Co-operation and
Devaswoms made a statement thereto.
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9. Shri P. Abdul Hameed called the attention of the Chief Minister to the
problems faced by the Calicut International Airport and to the hardships faced

by the people who have given

away their land for the Airport and by

expatriate passengers, For the Chief Minister, the Minister for Minority
welfare, Sports, Wakf and Hajj Pilgrimage made a statement thereto.

The Matters under Rule 304:

The matters raised in the House by the Members under Rule 304 are listed below:
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The Ministers concerned made statements on the respective subjects.

Presentation of Reports :

Statutory Resolution (Rule 23) :

Thirteenth report of the Committee on Environment was presented.

Shri K. N. Balagopal, Minister for Finance moved the resolution reguesting

the Central Government to make necessary amendments in the Government
Securities Act, 2006 to repeal the Public Debt Act, 1944. Resolution was seconded.
Shri N. Samsudheen moved amendment to the resolution. The Resolution was
adopted by the House unanimously without any amendments as stated below:
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nSecurities created and issued by the Government for the purpose of raising
public debt or for any other purpose as may be notified by the Government in the
Official Gazette are transacted in the public market and to institutions under the
Public Debt Act, 1944. The Government Securities Act, 2006 (Central Act 38 of
2006) was passed by the Parliament as part of the Reserve Bank of India's
recommendation to the Central Government that a law was needed to make the
administration of securities issued by the Central or State Government and other
related matters more transparent. Although the said Act contains most of the
provisions of the Public Debt Act, 1944, as part of the repeal of obsolete laws,
repeal of the Public Debt Act, 1944 requires amendment of relevant sections of the
Government Securities Act, 2006 to protect securities issued or exchanged by the
Government in the public market under the Public Debt Act, 1344. As the matter is
included in the State List under the 7 Schedule of the Constitution of India, it is
necessary for the States to take a policy decision on the matter and pass a
Resolution in their respective State Legislatures under Article 252 of the
Constitution to enable the Central Government to repeal the Public Debt Act, 1944.
In this context, this House requests the Central Government under Article 252 of
the Constitution to take immediate action to amend the Government Securities Act,
2006.”

’

Financial Business:

The General discussion on the budget for the financial year 2025-26 has been
resumed. ‘The following members took part in the discussion:

Shri V. Joy

Shri Saneeshkumar Joseph
Shri P. S. Supal

Shri P. K. Basheer

Shri Pramod Narayan
Shri Mons Joseph

Shri K. Premkumar




10

Shri Kovoor Kunjumon
Shri A. Prabhakaran
Smt. K. K. Shailaja Teacher
Shri V. D. Satheesan.
Personal Explanation as per Rule 288 ;

DRr. Mathew Kuzhalnadan informed the House that the statements made
against him by Shri V. Joy and Shri K. Premkumar on 12-2-2025 during the
general discussion on the budget are counterfactual.

Financial Business ( continuation) :

The Minister for Law, Industries and Coir, the Chief Minister and the
Minister for Finance replied to the points raised during the discussion.

The House adjourned at 4.30 p.m. to meet again at 9.00 a.m. on Thursday,
February 13, 2025.

DR. N. KRISHNA KUMAR,
Secretary.



